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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
CRIMINAL APPELLATE JURISDICTION

ANTICIPATORY BAIL APPLICATION NO.2558 OF 2026

Kiran Madhavrao Kahandal …Applicant
Versus

The State of Maharashtra & Anr. …Respondents

Mr. Chaitanya Pendse a/w Sachin Kadam & Khushi Rawlani, for
the Applicant.
Ms. S. M. Yadav, APP, for the Respondent-State.
Mr. Sanjeev B. Deore a/w Shamshad Ali Hashmi & Aditya S. Deore
i/b Suchita J. Pawar, for Respondent No.2.

CORAM: MADHAV J. JAMDAR, J.
DATED: 13 OCTOBER 2026

PC:-

1. Heard  Mr.  Pendse,  learned  Counsel  appearing  for  the

Applicant,  Ms.  Yadav,  learned  APP,  for  the  Respondent-State  of

Maharashtra  and  Mr.  Deore,  learned  Counsel  appearing  for

Respondent No.2.

2. By this Anticipatory Bail Application filed under Section 482

of the Bharatiya Nagarik Suraksha Sanhita, 2023, the Applicant is

seeking  pre-arrest  bail  in  connection  with  CR  No.229  of  2025

registered with Adgaon Police Station, Nashik City, for the offences

punishable under Sections 109, 333,  351(3) and 352 read with

Section 3(5) of the Bharatiya Nyaya Sanhita, 2023.
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3. The prosecution case  is  set  out  in  Paragraph No.3  of  the

Anticipatory Bail Application, which reads as under:

“3. The prosecution story as alleged in the F.I.R. in a
nutshell  is  as under :-  It  is  alleged by the prosecution
that on 2nd July, 2025 between 5.00 p.m. and 5.30 p.m.
the complainant, Adv. Rameshwar Vitthal Borade, aged
about 39 years, resident of Shilapur, Post Odha, Taluka &
District Nashik, was talking to his client Dinkar Tile in
the  complainant's  private  office  near  Central  Bank,
Madsangvi, on the Chhatrapati Sambhajinagar Highway
Road,  Nashik,  when suddenly  three unknown persons,
one wearing a black shirt, another wearing a white shirt
with a handkerchief tied around his neck and the third
one  wearing  a  check  shirt,  entered  the  complainant's
office  without  saying  anything  and  without  the
complainant's permission for an unknown purpose. It is
further alleged that the said unknown persons lifted the
stool in the office, damaged the complainant's computer
and other office items, abused the complainant and beat
him with a slap. The accused who was wearing the white
shirt and had a handkerchief tied around his neck hit the
person Dinkar Tile on his left arm with a sharp weapon
in his possession and abused the complainant and said "I
will  finish  you  off"  with  an  intention  of  killing  the
complainant, and hit the complainant on the head with
the said sharp weapon. It is further alleged that one of
the accused who was sitting on the moped outside on the
road  encouraged  all  the  three  accused  to  kill  the
complainant.”

4. Mr.  Pendse,  learned  Counsel  appearing  for  the  Applicant,

submits  that  the  Applicant  is  not  involved  in  the  offence.  He

submits that the Applicant’s name is not mentioned in the FIR and

he was not present at the time of the alleged incident. He further
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submits that the Applicant has been implicated in the offence and

arrested  merely  on  the  basis  of  the  statement  of  a  co-accused,

Aditya Kahandal. He submits that the statement of the Co-Accused

cannot  be  taken  into  consideration,  even  at  the  stage  of

considering an application for anticipatory bail. To substantiate the

said contention, he relies on the decision of the Supreme Court in

P. Krishna Mohan Reddy v. State of Andhra Pradesh 1.

5. Mr. Pendse, learned Counsel for the Applicant, submits that

the Applicant had attended the Police Station pursuant to a notice

issued to him under Section 179 of the Bharatiya Nagarik Suraksha

Sanhita, 2023, and that his mobile phone had been seized at that

time.

6. On  the  other  hand,  Ms.  Yadav,  learned  APP  for  the

Respondent-State and Mr. Deore, learned Counsel for Respondent

No.2,  point  out  the  statement  of  Mr.  Bhalchandra  Bhaskar

Kahandal, which is the part of the Charge-sheet. They submit that

the said statement shows the involvement of the Applicant in the

alleged offence.

1 2025 SCC OnLine SC 1157
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7. Ms.  Yadav,  learned  APP,  on  instructions,  submits  that  the

Applicant’s mobile phone has not been seized.

8. Perusal  of  the record shows that one civil  proceeding and

three  criminal  proceedings  are  pending between the  Applicant’s

father-Madhavrao Ramchandra Kahandal and Mr. Ganpat Date and

others.  The  Respondent  No.2  i.e.  First  Informant,  who  is  an

Advocate, represents the Date family in the said proceedings.

9. It is the prosecution case that pressure was brought on the

First  Informant  to  withdraw  his  appearance  from  the  said

proceedings and not to represent said Date family in those cases.

As the First Informant refused to do so and continued to represent

the said family, he was allegedly threatened and assaulted.

10. Mr.  Pendse,  learned  Counsel  appearing  for  the  Applicant,

submits  that  the  Applicant’s  father-Madhavrao  Ramchandra

Kahandal is involved in the offence, however, the Applicant is not

involved in the offence. 

11. However, it is required to be noted that in the Charge-sheet

which  has  been  filed  against  the  Applicant’s  father-Madhavrao
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Ramchandra  Kahandal  and  the  other  Accused  contains  the

statement  of  one  Bhalchandra  Bhaskar  Kahandal.  The  relevant

portion of the said statement reads as under:

ßek>s  uko Jh Hkkypanz  dgkaMG] o;&44 o”ksZ]  /kank& ‘ksrh
O;olk;] jk- xV ua 247] Eglksck uxj] eq- f’kykiwj] iksLV vks<k] rk-
ft-  ukf’kd]  eks-dz-  7972505120-

kahandalbhalchandra64@gmail.com  f’k{k.k  b;Ÿkk  10  oh
ikl-

le{k  fopkjys  o:u  lkaxrks  dh]  eh  ojhy  iRR;koj  ek>s
dqVqafc;kalg ek>s tUekiklwu jkgrks- ekÖ;k lkscr ek>h iRuh o eqykalg
jkgrks-  ek>h  f’kykiwj  xkokr  ‘ksrh  vlwu  rks  vkepk  oMhyksikthZr
O;olk;  vkgs-  eh  xkokr  ,d  izfrf”Br  O;Drh  vlwu  eh  vkeP;k
xkokrhy cjsp’ks tfeuhps vFkok fdjdksG okn vkilkr feVoys vkgsr-

vkeP;k xkokr jkg.kkjs ek/kojko mQZ ek/ko’ksB dgkaMG ;kauk o
R;kaps dqVqackl eh ygkui.kkiklwu vksG[krks- R;kapk eqyxk fdj.k ek/kojko
dgkaMG ;kal ns[khy eh vksG[krks- vkEgh lk;adkGh xko dV~Vîkkaoj xIik
ekjr  vlrkauk  ek/kojko  mQZ  ek/ko’ksB  dgkaMG  ;kapk  eqyxk  fdj.k
ek/kojko dgkaMG gk twu 2025 P;k nqlÚ;k vkBoMîkkr ,ds fno’kh
eyk  cksyyk  dh]  vkeP;k  fojks/kkr  vlysY;k  dsslsl  y<r vlysys
odhy  jkes’oj  cksjkMs  ;kaP;k’kh  cksywu  pspsZrwu  tfeuhps  okn  cksyqu
feVowu ?ksow] rlk fujksi rqEgh jkes’oj cksjkMs odhykl |k R;kuarj nksu
pkj fnolkauh  eyk jkes’oj cksjkMs  odhy HksVY;koj eh R;kauk  fdj.k
dgkaMG ;kapk fujksi fnyk- rsOgk jkes’oj cksjkMs odhy eyk cksyys dh]
R;kauk  Ik{kdkjka’kh  ijLij  cksywu  vki  le>ksrk  d:u  ?;k;yk
lkaxk-  ;kizek.ks  rlk  fujksi  eh  fdj.k  dgkaMG  ;kauk  fnyk-  R;kuarj
fdj.k ;kus nksu fnolkauh eyk HksVqu lkaxhrys dh] jkes’oj cksjkMs ;kyk
lkaxk dh] vkeP;k loZ dslsle/kqu rq yodjkr yodj cktqyk gksoqu tk-
;kizek.ks  lnjpk  fujksi  eh  jkes’oj  cksjkMs  ;kauk  R;kp  fno’kh  fnyk-
R;kosGh jkes’oj cksjkMs ;kauh eyk lkaxhrys dh] eh QDr odhy Eg.kqu
ek>a dke djrks; vkgs R;kauk lkaxk- RksOgk eh nks?kkaukgh lkaxhrys dh]
lnjpk okn rqEgh nks?kkauh vkivkilkr feVoqu ?;k o foukdkj.k ok<oq
udk-

fnukad 02@07@2025 jksth ;kauk R;kaP;k ekaMlkaxoh ;sFkhy
dk;kZy;kr ekjgk.k >kyh vkgs- R;kckcr jkes’oj cksjkMs ;kauh fnysY;k
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rdzkjho:u vkMxkao iksyhl Bk.;kl xqUgk uksan dsysyk vlY;kps eyk
ekfgr vkgs- rlsp jkes’oj cksjkMs ;kauh R;kal ekjgk.k dj.kkÚ;k ,dk
eqykl idMwu Bsoys gksrs- R;kps uko J`r uoukFk dqy;s] jk- tsy jksM]
ukf’kd vls vlY;kps eyk letys-

ek>k tckc eh okpqu ikfgyk rks  ek>s lkax.ks  izek.ks  cjkscj
Vadfy[khy dsysyk vlqu rks [kjk vkgs-Þ

(Emphasis added)

English translation of the said statement is as under:

“I,  Shri.  Bhalchandra  Kahandal,  Age–44  years,
Occupation  –  Farming,  R/at–Gat  No.  247,  Mhasoba
Nagar, At-Shilapur, Post–Odha, Taluka District – Nashik,
Mobile  No.  7972505120,
kahandalbhalchandra64@gmail.com,  passed  10th

Standard, on being asked personally state as under.

I am residing at the aforesaid place alongwith my
family since my birth. I am residing there with my wife
and  children.  I  have  an  agricultural  land  in  Shilapur
Village and it is our ancestral occupation. I am a reputed
person in the village and I have amicably settled many
land related disputes or minor disputes in our village.

I  know  a  resident  of  our  village  by  name
Madhavrao alias Madhavsheth Kahandal and his family
since  my  childhood.  I  also  know  his  son  Kiran
Madhavrao Kahandal.  One day in  the  second week of
June, 2025, in the evening, while we were chitchatting
at the village ‘Katta’, Kiran Madhavrao Kahandal, the son
of  Madhavrao  alias  Madhavsheth  Kahandal  told  me  :
“Convey a message to Advocate Rameshwar Borade who
is  representing  the  opposite  party  in  the  cases  filed
against us that we will amicably settle the land related
disputes  by  holding  discussion  with  Advocate
Rameshwar Borade.” Two to four days thereafter, when I
met  Advocate  Rameshwar  Borade,  I  conveyed  the
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message  given  by  Kiran  Kahandal  to  him.  Thereupon,
Advocate Rameshwar Borade told me :  “  Ask them to
talk  to  the  parties  directly  and  to  amicably  settle  the
dispute.”  Accordingly, I  conveyed the said message to
Kiran Kahandal. Two days thereafter, Kiran met me and
told me to inform Rameshwar Borade to withdraw his
appearance  from  all  our  cases  as  soon  as  possible.
Accordingly, I conveyed the said message to Rameshwar
Borade on the very day itself. At that time, Rameshwar
Borade  told  me to  inform him that  he  was  doing  his
work only in the capacity as an advocate. At that time, I
told both of them to settle the dispute amicably and do
not stretch it unnecessarily.

On the date 02.07.2025, he has been assaulted in
his office situated at Mandsangavi. I am aware that on
the basis of the complaint given by Rameshwar Borade in
respect  thereof,  an  offence  has  been  registered  with
Adgaon  Police  Station.  Moreover,  Rameshwar  Borade
had caught hold of one of the boy who had assaulted
him. I learnt that his name is Shrut Navnath Kulaye, R/at
– Jail Road, Nashik. 

I  have  read  my  statement  and  the  same  is
typewritten as stated by me and the same is true.”

12. Thus, it is clear that, in fact, even in the Charge-sheet which

has been filed against the Applicant’s father and other Accused, the

Applicant’s role was disclosed and, therefore, he should have been

made an Accused earlier.  However,  during further  investigation,

the role of the Applicant was seen.

13. This  is  a  very  serious  case  where  an  Advocate,  who  is
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representing the party and who is  the Officer of  the Court,  has

been  pressurised  to  withdraw  his  appearance  from  those

proceedings and that, when he refused to do so, he was assaulted.

14. The Supreme Court in the case of  X v. Arun Kumar C.K.  2,

has held as under:

“12. …There  appears  to  be  a  serious

misconception of law that if  no case for custodial

interrogation is made out by the prosecution, then

that  alone  would  be  a  good  ground  to  grant

anticipatory bail. Custodial interrogation can be one

of the relevant aspects to be considered along with

other grounds while deciding an application seeking

anticipatory bail. There may be many cases in which

the custodial interrogation of the accused may not

be required, but that does not mean that the prima

facie case against the accused should be ignored or

overlooked and he should be granted anticipatory

bail.  The  first  and  foremost  thing  that  the  court

hearing  an  anticipatory  bail  application  should

consider is the prima facie case put up against the

accused.  Thereafter,  the  nature  of  the  offence

should be looked into along with the severity of the

punishment. Custodial interrogation can be one of

the grounds to decline anticipatory bail.  However,

even  if  custodial  interrogation  is  not  required  or

necessitated, by itself, cannot be a ground to grant

anticipatory bail.”

2 (2022) 17 SCC 391
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15. In  the  present  case,  admittedly,  the  First  Informant  was

representing the Date family in the civil and criminal proceedings

which are pending against the Applicant’s father. The statement of

said Bhalchandra Bhaskar Kahandal, which is part of the Charge-

sheet, prima facie shows the involvement of the present Applicant

in serious crime of threat and assault on the First Informant who is

appearing as Advocate for said Date family.

16. This  is  a  very  serious  case  where,  an  Advocate,  who  is

representing  a  party,  was  not  only  pressurized  to  withdraw his

appearance but he has been assaulted.

17. In fact, this case shows that there is urgent need of enacting

comprehensive  legislation  to  provide  adequate  protection  to

Advocates, who are the Officers of the Court.

18. Accordingly,  no case is  made out for grant of anticipatory

bail.

19. The Anticipatory Bail Application is dismissed.

[MADHAV J. JAMDAR, J.]
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